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O.A. /117187 

Coram : Hon1ble Mr. P H Trivedi 	• Vice Chairman 
Hon'ble lr Zaheer Hesan 	Vice Chairman 

19/3/1987 

rf- 
Admit. Issue notice 66 the respondents 

returnable within 45 days. 

Zaheer Hasan 	 P H Trive ) 
Vice Chairman 	 Vice Chairman 



OA/117/87 

001: : 	•'L 1i 	P.h. Ji-iI 	: 	JUL ICLL ILhDEP. 

27/10/1937 

lit. J.J Yeçjnik ie rnoä counsel for the n lcnt eresent. 

UJ..Shevce learned 	for the re:cnóent seeks more 

time t file the rep 	 th ly. It is raer unforbunete, thr-ure 

ourbuojtjes •L 	 oiven to the resn neents to file the reoly 

the uritten :;t tement hss not been filec so far. 
(s 

time ..-- 	rsnted. The c:se be osted forfurbher 

ó.irecti no •:n Lecerroer 15, 187 The res n(ents,i-r are 

L1C c-c 	o file teir to lyithi n or eEk -  rr 

this rLer . ith . c óv to the other side. 

) 
JTULI-L iii 


